FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resalution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HI- ESTEEM AUTO KOMPONENTS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Hi- Esteem Auto Komponents Pvt Ltd
2. Date of incorporation of corporate debtor 17.10.20290
3. | Authority under which corporate debtor is | ROC Chennai
incorporated / registered
4, Corporate Identity No. / Limited Liability | U28994TN2020PTC138754
Identification No. of corporate debtor
5. | Address of the registered office and principal | Regd. Office:
office (if any) of corporate debtor S.No.88/1 & 88/2, Mettupalayam Road,
Panrutti Village, Thennery Post,
Sriperumbudur Taluk, Kanchipuram District,
Panruti, Kanchipuram, Sriperumbudur, Tamil
Nadu, India, 631604
6. | Insolvency commencement date in respect of | 30-10-2025
corporate debtor (Date of receiving of order: 03-11-2025)
7 Estimated date of closure of insolvency | 28-04-2026
resolution process
8. | Name and registration number of the | Name :Mr. Ananthachari Mahesh
insolvency professional acting as interim | Regn.No.: IBBI/IPA-001/IP-P-
resolution professional 01723/2019-2020/12673
9. | Address and e-mail of the interim resolution | Address: 5/5, Iswaryas Essodammai
professional, as registered with the Board Apartments, 5, Madhava Mani Avenue,
Velachery, Chennai, Tamil Nadu ,600042
Email: maheshananth@yahoo.com
10. | Address and e-mail to be wused for|Address: 5/5, Iswaryas Essodammai
correspondence with the interim resolution | Apartments, 5, Madhava Mani Avenue,
professional Velachery, Chennai, Tamil Nadu ,600042
Email: hiesteemcirp@gmail.com
11. | Last date for submission of claims 17-11-2025
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in
a class (Three names for each class)
14. {a) Relevant Forms and a) Forms available at:

Web link:
https://ibbi.gov.in/en/home/downloads,
https://www.avmresolution.com/legal-
framework/ibc-forms

(b) Details of authorized representatives b) There is no Authorised Representative
are available at:




Notice is hereby given that the National Company Law Tribunal, Chennai, Court I, has ordered the
commencement of a corporate insolvency resolution process of Hi Esteem Komponents Pvt Ltd on

30 October, 2025.

The creditors of Hi Esteem Komponents Pvt Ltd, are hereby called upon to submit their claims with
proof on or before 17.11.2025 to the interim resolution professional at the address mentioned against

entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 05-11-2025
Place: CHENNAI

Ananthachari Mahesh

Interim Resolution Professional

Hi Esteem Komponents Pvt Ltd

Reg. No.: IBBI/IPA-001/1P-P-01723/2019-2020/12673
AFA Valid upto 31-Dec-25
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FINANCIAL EXPRESS

EAST COAST RAILWAY
‘E' PROCUREMENT SYSTEMS

SOUTH EAST CENTRAL RAILWAY
E-TENDER NOTICE

The fallawing tendars have bean uploaded
on website - www.ireps.gov.in

ar.Mo. (1) E-Tender No. Sr. DEE
G-R-OTP-25-26-25. Dtd: 28.10.2025

Tender Motice No. Sr.DMMHEUREP2024-2511
Dated : 03.11.2025

01. Tender Mo, B1256365
Description of Materials LEAF
SPRING A5 PER ITEM

DESCRIPTION, Quantity : 50000 Nos.

02, Tender Mo, 81256385
Description of Materials
GALVAMIZED PLATE SCREW AS
PER ITEM DESCRIPTION, Quantity :
164710 Mos.

03. Tender Mo. B1256265A Rzl

| | Submission of Tender:

Name of work: Annual Maintenance
Confract of D Set over Raipur
Division for bwo years penod, Tender
Value: Rs. 61,25,892.00, EMD
amount: Bs, 1,22.500.00,
Upto 11.30
hours on 27.11,.2025.

CORRIGENDUM NO. 3 1o

Tender Notice No, ETCECONIBES 2025040,
DT, 12.09.2025

Following modifications have been mada
against above tender nodice which may
pledss e noted

EAST COAST RAILWAY

Az Published |Mow to be
(Corrigendum-2] read as

Particulars

For further details/purchase of tender
document, eligibility criteria & the
complete defails for the above work,
please conltacl office of the Sr,
DEE/G/R or refer! download tender

04.11.2025, [18.11.2025,
Crale, Tima: 1200 Hrs. 1200 Hrs,

Tender Closing

Faor dedass, the indendsng tenderers)
are advised o visil the websile
www, ireps.govin

document which is available on our
website www.ireps.gev.in, Manual
offers are not allowed against these
tenders and any such manual offers
received shall be rejected

Sr. Divl, Elec. Engg (RSAG)
PRR/Sr.DEEANY DD S.EC. R, Ralpur

Description of Materials : WEDGES
FORTHICKWEE SWITCHES AS PER
ITEM DESCRIPTION, Quantity
GO000 Nos.
Tender Closing Time and Date
24.11. 2025, 1500 Hrs. (For all the tenders).
Senlor Divislonal Materials Manager
PR-TE2/Q/25-26 Khurda Road

[ £]South East Central Railway |=|@secrail

Chief Administrative Officer (Con),
Bhubaneswar

e ——————

PR-1521C125-26 |

Axis Bank Ltd. (CIN: LEST10GJ19%3PLCOZ0TES)

Corporate Office: Structured Azsats Group,
AXIS BANK “Buis House®, Tk Flaor, Wiadia Indermatanal Centre,

Pendurang Budhkar Marg, Warli, Muwmbai - 400 025

INVITATION FOR EOI for ASSIGNMENT OF DUES
fxis Bank Limiled, hereby invites proposal from ARCs | WBFCs | Fls dor acquisition of debd of
Bormower actount Saravana Stores (Gold Palace) & Chennal based partnership firm engaged in
Retail trade of texfies, gokf elc with aggregate exposure of Rs 135,12 Crs plus funher inferast
from Mov 8, 2025, through an cpen bidding process at a reserve prics of Bs 65 Crs. The saks of
debt is on “As 15 whare s and a5 i5 what Is basiz.” and without arny racourse o dxis Bank.
The echedule of procedure and timalings for the bid ar as under;

[Bid Process Timelines
| AH(' 5/ NBFC=/ Fl= bo submit Expression of Inferes{ {ECI) 13-Noyw-201E5
I Trw:hnE forCue Dikgence 2T-Mow-2025
| Liast Diate of Submission of Binding offer Z8-Nov-2025

The broad terms of the offer are as follows -

1. Thens s no resinelion en polential biddars submillng beds balow 1he rasanms prcs: Homeved,

Axis Bank reserves the right 1o.accepd or reject any b, incluging those below the résene

price, atits sole discration.

The assignment shall be on Cash Basis only.

TheARGs | MBFCs  Fis i Bidders™) shauld submid an Expression of Interest{EQI), expressing

their interest in conducting the due &igence and acquiring the debt before & PM,

4, The EQI should be e-mailed by prospechive hiddens| to sag-southi@axisbank,com withn
ihe above treliees with Subject as B0 for Open Bdding process | Borrower Acsount -
Saravana Stores |Gold Palaca)”

5. The Biddens) shousd nol belong 1o the axisting promater group of the borresarguarantar nor
shall be s subskliary / gssociate | retaled pery eic. (domestic as well as oversess) of any
parson balonging. to e axisting promoler group of borrower’ guaranlors and alss nol
disquettisd under Ssction 234 ofihe B, 2016

G. The prospactve biddenls) can conduct due diligence, after submitting Expression of Inleres]
and executing a Non-Disciosure Agreement (MDA} with the Bank

7. Delails of the lsan exposure shall be provided- in the form of Prebminary Infonmation
bemorandum (P} upan executon of NOWA

8. The due digance shall be conducted by the teddens) physically 21 the bank’s officz localed at
Axis House, Second Floor, Gl House Roed, Anng Satai, Chenangi- G600 002

9. Successhul bidder shall be decided basead on the highest bid amounl. Howaver, the transfer
shall be subject tofinal approval by the Competent Authonty of the biank

10. Axis Bank has {he ghaolube and unimpeachable nght with respect fo all the matlers stzring

fromm receiving, considening, accepting the bd, or transferring the specific inan exposure and

such raghl wilhoul limilalion encormpasses nght nod 1o recaiva, maol 1o cansides, nol 1o accapl
ihe bid and decide nod 2 fransfer the specific loan exposure

Cul-off date denotes the date of assignmend the Stressed Loan Exposure (5] 18, al

realizationd recoveres mace up to the cul- off date shall be retained by the Bank,

12, The fransier af logn expasure will be on "5 is whers s basis”, "85 is whal 15 bass™, “whatever
ihere s bazis” and "without recourse basis” i.e., with the risk such credit risk, operational risk,
legal or any ofher Wype of risks associated with the Siressed Loan Exposurals) baing
irangfemred fo the-acquirer and shad not ke fiable jo be revoked for any breach incuding
anlecadent breach of any reprasantation and warranty, In the evant of mn-realization ol
amount out of assefsisecurities, the Bank is not iabie 1o refund anything in part or full. Bank
reservas nghl io execute the assignment deed as per Bank's format

{3, Incase any un-devolved LOs/ BGs vet to be invokedl instalments of DPGs, which are not yel
dug, i respact of Be specified loan exposure baing offered for Iransfer by the Bank, Bank
ghall retain charge on the secunbes relgfing bo un-crystallized non-funded facilites, Incase of
crystallization of non-undad fachbes after the transfer of loan expagure, the acguirer of the
fund basad loan exposare of the said lnan account shall be baund to purchase that convered
portion of non-fund bazsed loan exposire (nel of cash mangin convarted Info fund-based
exposure} from Bark on predafined ferms and coreffions ofnolice and Assigrement Deed

14, Tames, slamp duty and reglst-aton changes thal may be ansing out of the ransaction shall ba
payabie by fie suscessiul bidder

15; Bank shad reserve (he exclusive fghl 1o deal wilh the clars peraining o ECGCMCGTMEE
{both presant & future) leash margininsurance daim’subsidy reserve fundimangin gic. of the
Stressed Lean Exposura(s) and he sucoesshul acguirarbiddar has no Aght or authorty or
claim hersan,

16, AXIS BANE reserve the nght 10-add or delete accounts of modidy e compositon of the
Sbressed Losn Exprsure (IndvidualPorfolio) offersd for transfer and transfer siuchure &l
any stage withoul assigning any reason

17, Further, Axis BANK does not represent and wamant realizations in 1erms of the vahuataons of
ihe secudly reportad in the Praliminary Information Memorandum. Furher, AXIS BANK alzo
does not warrant and represent that the securty is enforceabls bevond the extant sssered by
its advocates. The biddens) are therefore advised to have omplele due diligence of the
acoount pul for fransfer, Bank will not enferan, any clam whatsoever, for any deficency
pointed outin futere and will not indemnify/make lnsses good o the successful buyer

18, Notwithstanding anyihing cortained herain above, Bank resenve the rght o examine the Eol
and-accept of reject any of all or some of the Eolz at iz sole discretion, and neither this
nobiicaion nor delvery of an Eol nor the considesataon thereof by Bank shall ba construed as
creating any kind of night or interest in any interested pary fo be considened any further in the
process of enbille ram o any recourss agalnst the landars

19, Mobsithstanding anything contained in this notice, neither AXIS BANK, nor its employees of ils
advizars accepl any responsibdity or Ebilily, whalsoavar, in respect of any slatemanls o
omisgions hersin, or fhe accurdcy, compietenass or refiability of information, and shall incur no
Habliy, ursler any 2w, slalule, ks of requiabions as Yo the sccuacy, miabilily of complalanass
of this FUBLICATION, even if any loss or damage is caused by any act of Dmission on the part of
Auxis Bank orits employsss or s advisors, whather naghgant of ollenwise

20, AX1S BANK, may, afits sole discration, atd amend, vary, modify, delete, any of the conditions,

dee e, ol this nobos a3 may be deamed neceszary in the ighlof the facls and dreumstances and

alsoigsueons ormare Agenda, Comgendum as required withaud giving any reasons theneto

AXIS BANK resarve the right not b go ahead wilh the proposed Iranslar atany slage, withoul

assigning any reasan, Axis Bank has ebeolute and wimpeschable night with respect fo all the

rratiars startmg from recening. considaring, accepling the bid, or ranslemng the specific

loan exposure and such tight without limiiation encompasses nght o nat to recedse, nat o

considar, not o accepl the bid and decide nol to ransfer the specific loan exposune. AXIS

BANK would not entariain any claim from amy acquirerin fhis regard, Thedecision ofthe ARG

BANE inthis regard ehall befinal and binding

22, The Assignmend will be done on prescribed farmat. Ay chenges in the prescribed fomat will
b accepied ondy ifapproved by the Bank congidenng the specific facts of the ransaction and
any changes in the basac premise of ihe drafl agreementwill notbe accepted

23, The Bids submitted by bidder{sh should be utmconditional, imevocable & binding In all respact.
Biddsr's| cannat withdraw the bid once submited & successiul edder has fo complete fhe
trafnizaction refated to transferof the lcan exposure where they ane deciared successiul bidder
in the time Baurd program as nadified in the nobice. Conditional and contingent bids are liakds
1o be disgualified by the Bank

24, Under no circumséances successiul bidder can refuse fo complizie the fransaction ciling any

reason of defects! objection inany loan axposure. If they do o, the matter will be repored to
RBUregulator & their associabion concerned for laking necessary aclion. The Bank may alsa
congdernotio enterizn any future ranzactions with such bidder(s) in future

5, By wirtue of submission of the bids, if shall b= desmead that the biddsnls] have conducled thar

own Independent due digence af ther own oosts withoul relying on ihe information provided
by the Bark, inclisding verfying avadable secunitiesiquaranteas. vanows legsl proceedings as
well a5 ascartain the known and unknown Eabilifies, encumbrances and any other dues fram
concarmed aulhonbies or staksholdars bo hair salistachon belors submibling e beds. Ary bed
made shall be deemed to have been submitted after complete satisfaction of bidder's) therato
and ar &l daims thare agans! and praper inspacion and hanca he biddans) shal nol ba
entiied fo make any representation o raise any quany/objeciion to AXIS BANK, as fo the fitke
or condibon of the Securad assels of any part theres! or any abiBlies! encumbrances’
duesfiexeslevies imespeciive as o whether ihey are disclosed orundisclosed., I§ should alsa
be noded that AXIS BANK does nol make-any representation as o the comecmass, vabdity o
adequacy, sufficiency or atherwise of any such information perlaining o liabilites,
encumbrances and statubory dues of e loan exposureds). The bidder(z) are expecied to
submit thair beds with indepandant professional, financal and legal adwee for sfudyng,
assessing and analysing the Stressed Loan Exposune(s) in respect of NPAacoount and value
{heraol balore submilting thair bids, Further, il vould also be desmed that by submilting the
kid, the biddens) have read, understood and have made 2 complete and caneful examination
af all information given in this nolice. AXIS BANE a5 wall 25 18 officials shall nol be held
responsibie or Eable for any of the consaquences arsing therein orrelating toit

26, In case skrosged assels accounts shown m be web notice: have any instance of frauds,

detecied by the Bank. the biddens) shal neither belong tothe existing promoter group of such

borrower shafd nol be a subsidianyassodate’related parly sl (domeslic as wed as overseas)
of any person belonging to the existing promoter group of such bomower. The defails of the
ingtancas of frawd detected, if any, in the stressed loan account, shal be shared with the

Bidader(s) after execution of MOAwith tha Bank.

Transferes shall fimish an undertaking regarding maintenance of all the reguined

documendsirecords and Bank also reserves the ight bo declare $he account a5 "Fraud” or Mo

Fraud” on fubure date.

Any taxes that may anse becausa of the trensler of Siressed Asseds, shall be bome. and

payahie solely by the successful Bidden(s). In the evient, any of the tax s requined b be paid by

way of tax deductionitax withhoding/advancs taxior any other laxiintemastipenalty m ralafion
to the transaction with the Assignes under this Agreement; such fax amount shall be
paid'reimbursed by be successiul Bidder fo the Bank, maddilion ba ths agreed considerabon,

29, The sucoessful bidder wil be infimated by the AXIS BANKE after condiscling auction. Afer
approwaliconfirmation of transier by fhe Appropnate Authority of the bank, the same will be
intirsated §o the Sweocessfid Biddes, Within 7 banking days from recedpt of final confirmation,
{he successhul biddar shall have o degasit the enlire sncanl If Bid asrount is not remitbed o
ihe Bank as prescribed above, insddition ko bid smount, Bank reserves the mghttoinstnuct the
bidder b pay inlerestat 3 MCLR .. 8.60% poa. &5 on date compaundad with manthly resl
from Tth banking day from receiptof inal confirmation i actual payment. This shall be withoul
prefedics to e right of the Bank te cancel the bid, forfed the advance amounts paid and
initiate such oiher claims egainst the bidder. Furher, in such case, AXIS BANE shall have
ey right Lo retransher the said Stressed Loan Exposures).

30, The details aboui the execufion of the-assignment deed and completion of other legal

formalites shall be providad through the concerned Branches of the AXIS BANEK. Furiher,

tekeover of the security documents and other related documents including documents of suit
fietds shall be-arranged at & mutually convenlen date and time al the respactive branches
wharen such documents are kept

Ay extansion in trelinesmadiicatons in e content of thes web nobice will not necassarily

be carmied out through another adverisement buf may be notified dreclly on the website and

interested bidders should regulady visl the website to keep themeelves updated regarding
clnfications, madifications, amendments orexlensions,

L5 PO

i

1.

27,

28,

&3 8

Sdl- Authorised Officer
Axis Bank Ltd,

WBgmoygb wsiBae CuesImLdl, SanGsssd wraLb
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Emer: 30.10.2025

FORM-A PUBLIC ANNOUNCEMENT

[ Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Person) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
HI-ESTEEM AUTO KOMPONENTS PRIVATE LIMITED

RELEVANT PARTICULARS

1. [Name of the Corporate Debtor

HI-ESTEEM AUTO KOMPONENTS PVT LTD

Slevor(D\&S60 LomeuL L LD.

H(mud). &. ST, Gawd jaiaei,
LTmOLTLD (Lp&ev [Hlsmen (‘Su@mn_ﬁﬂ

Hmd. 9. FEleom, Geameeu,
LTmoUTLD (&0 IHlsmev (‘Su@mn_él

Limited Liability ldentification

Gousmevuileor Gnuri:  whrmoyyid  Guempm_ fASGLULL uGdHuner Teaig ami@ SHhSTOIRISLTD PSH60 2. |Date of Incorporation of 17-10-2020
QuifliGsribenu G oy SHULUFSHMUIGLET Slpll STTFTmO I|MSSH0. LD CsTams em. @l g&Hs: Corporate Debtor Y
146.00; (Lp6d 45 @ uilsv) 1 &Iz : 146000; spLiLIE fl6d (o] -1 : :

e o DpTms (umie) 1 smeigin BULEHMEN 5GS : Class 3. [Authority under which
1. GegsuL. Coustmgw wemmailly Ggmmsiimenr “Directorate of Town Panchayats / Dindigul Zone / Sriramapuram Town . .
Panchayat” stsiTm gemeulifley QeaissiL L herer somer @emmréaiiu. Casmr@in. 2. eUubsIsTaf sbuhaiu L G\sr Corporate Debtor is ROC Chennai
Bubgenemesmer LbrmLoLLd (oevibleme GLeHTTL & SjeininsSsl, Sieinine Gosme B seflh Cal b Gsbg) Gamsrerem. Incorporated / Registered
3. @54\ Lib s (Hrearliusmfl (plpSalUlLa L 6T, shsTe (hisEhsE GmIUTS STasEHNE) s (bl Lsmsilgeflsy sou@Gid -
Gompurhsamst @Lsllsamer GLnGsTsTEhD RULESSTTCT Sarg) tamgs el Srmunssg SréasTHL. 4. |Corporate Identity No. /

U28994TN2020PTC138754

No. of Corparate Debtor

Qs.0.Q5m.8) / 5972 | giipsiisren / 2025

Slevor (D& S60 LomeuL L LD. 5

\Under rule 91

FORM = C
[See Rule S{1)]
PUBLIC NOTICE
} of the Insolvency and Bankruptoy {Application to Adpedicating authonity
for Bankruptcy Process for Personal Guarantors to Corporate Debtors] Bules, 2019)
FOR THE ATTENTION OF THE CREDITORS OF MR. A. JOSEPH RAJ
(personal guarantor of Oceanic Edibles International Limited)

Motice s hereby glven that the Mational Company Law Tribunal, Chennal has ordered
the commencement of a bankrupicy process against M A Joseph Raj residing at B01-
4, Mavin's Dayton Height, 76, Melson Manickam Road, Ralliway Colony, Amink]ikarai,
Chennai-600 029 on 31, 10,2025 vide CP{IBY 169(CHE) 2025 u/f5.126 of the Insolvency
& Bankruptcy Code, 2016 (order was received on 03.11.2025].

The creditors of Me &, loseph Ral, are hereby called upon to submit their clalms with
proof on ar before 12th November 2025 to the bankruptoy trustee at F4 B F5, First
Floor, SVP Salma drcade Complax, Mo 333717, Ancot Road, Kodambakkam, Chennal-
00024, Or by Email at jisvsaputoor@amail.com, The claim with proof by a creditor
shall be registered with the bankruptcy trustee in Form F [Under rule 13 of the
Insalvency and Bankruptoy (Application o Adjudicating Authority for Bankruptoy
Process for Personal Guarantors to Corporate Debtors] Rules, 2019]

The last date for submiession of clalms of creditors shall be 12th November 2025, The
creditaors may submit their claims through electranic means, or by hand or registered
post or spead post or courler at above mentionad address,

Additional details of the bankrupicy trustes,

Office and
(if any) of

APOLLO HOSPITALS ENTERPRISE LIMITED
Regd. Office: No.19, Bishop Gardens, Raja Annamalaipuram,
Chennai, Tamil Nadu, 600028

Address of the Registered

Regd. Office : S.No. 88/1 & 88/2,
Mettupalayam Road, Panrutti Village,
Thennery Post, Sriperumbudur Taluk,
Kanchipuram District, Tamil Nadu,
India - 631 604.

principal office
Corporate Debtor

NOTICE is hereby given that the following share certificates for

500 Shares has/have been reported as lost/misplaced and the date in res

6. |Insolvency commencement

30-10-2025

pect of Corporate | nate of receiving of order : 03-11-2025)

Mamea, address,
e-mail address,
phone number
andd
registration
rrm bt

Mobile: 9500153376

| CHANDRASEKHAR SAGLUTOOR
Fa & F5, First Floor, SVP Salma Arcade Complex, Mo 333,017, Arcol
Road, Kedambakkam, Chennai-800024
Process Email; jjsvsagutoor@gmail com

Reg No.IBBY/IPA-0D1/IF/P-00960,/2017-2018/11581

Code, 2006 and any ather applicable laws.
St

Date; 05 11,2025
Place; Chennai

Note: Submission of false or miskeading claims with proof shall attract penalties ar
imprisonment in accordance with the provisions of the Insolvency and Bankruptoy

Chandrasekhar Sagutoor
Bankruptey Trustee in the matter of MR, &, JOSEPH RA)
IBBI Regn. No: IBBI/IPA-ODL/IP-PO09S0/2017-18,/11581

[personal guarantor of Oceanic Edibles International Limited)

recelved on 03,11, 202 5],

FORM =C
[See Rule 9{1)]
PFUBLIC NOTICE
[Uinder rude $1) of the Insobeenoy and Bankruptcy [Application to &djudicating Suthority
for Bankruptcy Process for Pessonal Guarantors to Corporate Debtors) Rubes, 2009}

FOR THE ATTENTION OF THE CREDITORS OF MR.

Naotice is hereby given that the National Company Law Tribunal, Chennai has ordered
the commencement of 3 bankruptcy process against Mr. James Walter residing at Mo-
28, Fakaria Colony, 4th Street, Choolaimedy, Chennai-600094 on 31,10.7025 vide
CRIB)/16B{ICHE)/ 2025 u/s. 126 of tha Insolvency & Bankruptoy Code, 2016 (order was

The creditors of M. James Walter, are hereby called upon to submit their claims with
proct on or before 12th Movember 2025 to the bankruptoy trustes at Fd & F5, First
Floor, SVP Salma Arcade Complex, Mo, 333717, Arcot Boad, Kodambakkam, Chennai-
600024, Or by Email at jjsvsagutoori@gmail.com, The claim with proof by a creditor
shall be reglstered with the bankrupbcy trestes in Form F [Under rube 12 of the
Insolvency and Bankruptcy [Application to Adjuedicating Authority for Bankruptcy
Process for Personal Guarantors to Corporate Debiors) Bules, 2019]

The last date for submission of claims of creditors shall be 12th November 2025, The
creditars may submit their claims through electronic means, or by hand or registered
post or speed post or courner at above mentioned address.

Additional details of the bankruptoy trustee:

JAMES WALTER

Company intends to issue duplicate certificates in lieu thereof, in Debtor
due course. Any person who has a valid claim on the said shares 7 |Estimated date of closure of 98-04-2026
should lodge such claim with the Company at its Registered Office insolvency resolution process
within 15 days hereof. 8 |Name and registration number|Name : Mr. Ananthachari Mahesh
of the insolvency professional |Regn No. : IBBI/IPA-001/IP-P-01723/2019-
Folio | No.of | Face |Certificate| Distinctive No.(s acting as interim resolution  |2020/12673
Namefs] of Holder[s] No. | Shares | Value | No.(s) From -To © profegssiona| /
9 |Address and e-mail of Address: 5/5. Iswaryas Essodammai
Late VASANTHAMMA G | 10353 | 500 | Rs.5-| 360356 |8316307 - 8316806 the interim resolution Apartments, 5, Madhava Mani Avenue,
professional, as registered Velachery, Chennai, Tamil Nadu - 600 042
Date: 04/11/2025 Name of the Claimant: with the Board Email: maheshananth@yahoo.com
Place: HYDERABAD SHEELA KASI 10 [Address and e-mail to be Address: 5/5. Iswaryas Essodammai
used for correspondaence Apartments, 5, Madhava Mani Avenue,
with the interim resolution Velachery, Chennai, Tamil Nadu - 600 042
professional Email: hiesteemcirp@gmail.com
FORM - C —
[See Rule 9(1)] " léle;?:n dsate of submission of 17-11-2025
PUBLIC NOTICE 12 | Classes of creditors, if any,

{Undar rule 8(1} of the Insolency and Bankruptcy (Application to &djudicating Authonty
for Bankruptcy Process for Personal Guarantors o Corporate Debtors) Rules, 2019)

FOR THE ATTENTION OF THE CREDITORS OF MRS5. SOPHIA JAMES WALTER

{personal guarantor of Oceanie Tropical Fruits Private Limited)

under clause (b) of sub-section
(6A) of section 21, ascertained
by the interim resolution
professional

Not Applicable

Motice is hereby given that the National Company Law Tribunal, Chennai has ordered
the commencement of & bankruptoy process against Mrs.Sophiz Jlames Walter
residing at Mo-29, Zakaria Colonmy, 4th Street, Choolaimedu, Chennai-600094 on

13

Names of Insolvency
Professional identified to act

29.10,2025 vide CP(1B)/167{CHE)/ 2025 uf's. 126 of the Insolvency & Bankruptcy Code, as Authorised Representative Not Applicable
2016 (order was received on 03.11.2025), of creditors in a class (Three

The creditors of Mrs. Sophia James Walter, are hereby called upon ta suebmit their names for each class) : :
claims with proof on or before 12th November 2025 to the bankruptoy trustes at F4 & | | 14 | (@) Relevant Forms and a) Forms available at : Web link

F5, First Floor, SVP Salma Arcade Complex, No 333717, Arcot Road, Kodambakkam,
Chennai-B00024, Or by Email ot jjsvsagutoor@gmail.com. The claim with proof by a
creditor shall be registered with the bankruptey trustees in Farm F [Under rule 12 of
the Insalverncy and Bankruptey (Application to Adjudicating Authorty for Bankruapioy
Process for Personal Guarantors to Carporate Debiors) Rules, 2019]

The last date for submission of clalms of creditors shall be 12th November 2035, The

(b) Details

representatives are available at:

https://ibbi.gov.in/en/home/downloads,
https:/www.avmresolution.com/legal-
framework/ibc-forms

of authorized b) There is no Authorised Representative

craditors may submit thelr clabms through electronic means, of by hand or registered
post or spesed post or courler at above mentioned address,

Additional details of the bankruptcy trustee:
Name, address, | CHANDRASEKHAR SAGUTOOR

e-mail address, | Fq & FS, First Floor, VP Salma Arcade Complex, No.333/17, Arcot
phone number | Road, Kodambakkam, Chennai-600024

Notice is hereb

professional at

3‘"':'_ _ Process Email: jjausagutoori@gmabl.com The financial ¢
registration hakile: 0500159376
nurmber

Reg Mo BRLIPA-001 AP P-00960/ 201 7- 201811581

Mote: Submission of false or misleading claims with proof shall attract penalties or
imprisonment in accordance with the provisions of the Insolvency and Bankruptoy
Code, 2016 and any other applicakle laws.

Sd/-

Chandrasekhar Sagutoor

Bankruptoy Trustee in the matter of Mrs,Saphialames Walter
IBBI Regn. No: IBBL/IPA-00L/IP-PO09G0/2017-18/11581

Submission of

Date: 05, 11.2025
Flace: Chennai

Date
Place : Chennai

- 05-11-2025

y given that the National Company Law Tribunal, Chennai, Court I,

has ordered the commencement of a corporate insolvency resolution process of
Hi-Esteem Auto Komponents Pvt Ltd on 30" October, 2025

The creditors of Hi-Esteem Auto Komponents Pvt Ltd, are hereby called upon to
submit their claims with proof on or before 17-11-2025 to the interim resolution

the address mentioned against entry No. 10.
reditors shall submit their claims with proof by electronic means

only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

false or misleading proofs of claim shall attract penalties.

Mr. ANANTHACHARI MAHESH

Interim Resolution Professional

HI-ESTEEM AUTO KOMPONENTS PVT LTD

. IBBI/IPA-001/IP-P-01723/2019 -2020/12673
AFA Valid upto 31-Dec-25

Reg,No:

Marne, address,
i-mail address,
phione number
and
registration
numkber

hiobile: 9500159376

CHAMDRASEEHAR SAGUTOOR

F4 & F5, First Floor, SVP Salma Arcade Complex, No.333/17, Arcot
Road, Kodambakkam, Chennai-b00024

Process Email: jisvsagutoor@gmail.com

Reg Mo, BB IPA-001/ 1P P-00960/ 201 7-2018/11581

Code, 2016 and any other applicable laws.
Sdy-

Date; 05.11. 2025
Place: Channat

Miote: Submissicn of fakse or misleading claims with proof shall attract penalties or
imprisonment in accordance with the provisions of the insohvency and Bankruptcy

Chandrasekhar Saguioor
Bankruptcy Trustes in the matter of Mr. James \Walter
IBBI Begn. Mo: IBRIAIPA-001 8- PO0SE02017-18/11581

SOUTH EAST CENTRAL RAILWAY

E-TENDER NOTICE

0512
Name of Work: Repairing / Rehabili-
lation of Driver Seals of Crew-
Frendly Cab of 3 Phase Locomotives
of Elecinic Loco Shed, Bhiai for 1
e
Cost of the Work: T 1002 521 44
{Rz. Ten Lakhs Two Thousand Five
Hundred Twenty One and Forty Four
Paizse Only). Bid Security/Earnest
Money Deposit: T20.10000 (Rs
Twenty Thousand One Hundred
DOnly), Completion Period of the
Work: 12 (Twelve] months from the
date of issue of Letler of Acceplance.
Date & Time of Closing of Tender:
Al 11:30 Hr=. on 26.11.2025
Website particulars and detalls of
the Tender can be seen af:
hitp:/hwww.ireps.gov.in

Assi. Div. Elecl. Engineer (TRS)

South East Central Rallway,

E-Tender Notice No.: TRS-BIA-25-26

PRARTREMS 3 Bhilal
§ Jsosh s CotalRabay [ | & secrl

Form No. INC-25A
Advertisement to be published in the newspaper
for conversion of public company into a private

company

Before the Regional Director, Ministry of
Corporate Affairs, Southern Region

In the matter of the Companies Act, 2013,
section 14 of Companies Act, 2013 and rule
41 of the Companies (Incorporation) Rules,

2014 AND
In the Matter of
INNVOL MEDICAL INDIA LIMITED
(CIN : U24231TN1995PLC033752)
having its registered office at
No.386/391, Walajabad Road, Kunnam
Village, Sriperumbudur Taluk,
Kanchipuram, Tamil Nadu 631604
... Applicant
Notice is hereby given to the general public
that the company intending to make an
application to the Central Government under
section 14 of the Companies Act, 2013 read
with aforesaid rules and is desirous of
converting into a private limited company in
terms of the special resolution passed at the
Annual General Meeting held on 30%
September 2025 to enable the company to
give effect for such conversion.
Any person whose interest is likely to be
affected by the proposed change/status of
the company may deliver or cause to be
delivered or send by registered post of his
objections supported by an affidavit stating
the nature of his interest and grounds of
opposition to the concerned Regional
Director, Ministry of Corporate Affairs,
Southern Region, 5" Floor Shastri Bhavan,
26 Haddows Road, Chennai-600006
(Tamil Nadu), within fourteen days from the
date of publication of this notice with a copy
to the applicant company at its registered
office at the address mentioned below:
No.386/391, Walajabad Road, Kunnam
Village, Sriperumbudur Taluk,
Kanchipuram, Tamil Nadu 631604
For and on behalf of the Applicant
INNVOL MEDICAL INDIA LIMITED

Sd/-
Sunil Shastri
(Whole Time Director)
DIN: 02434328
Date : 05.11.2025 | Place : Chennai

{ number advertisement.”

® OMKARA

ASSETS RECONSTRUCTION PVT LTD.

Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.
We therefore recommend
that readers make
necessary inqquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box

Registered Office : 8B, Doshi TDWBI‘S 205, Poonama

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in

APTUS VALUE HOUSING FINANCE INDIA LTD

Whereas, the undersigned being the authorized of officer of Aptus Value Housing Finance India Ltd under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of powers conferred under Section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice
dated calling upon the borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

property described herein below in exercise of the powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 of the said rule.

lle High Road, Kilpauk, chennal 600 010

general that the undersigned has taken “Symbolic Possession” of the

S.no Borrower/s/ Co-horrower/s & Guarantor name, Loan Number & Outstanding Date and Type of
— Description of the Mortgaged Properties amount (Rs.) Possession Taken
1. | Abraham, Benjamin, Dellila & Robert, Loan No: ACHENG0025397 - All That piece and parcel of the Property In Demand Notice Dated: 30.10.2025

Kanchipuram District, Mathuranthagam Taluk, Mathuranthagam Sub Registration office, Acharapakkam 17.04.2023 Acharapakkam
panchayath union, Cudalore Panchayath limit, No. 68, Cudalore village, Old S.No. 64/5P New S. No. 64/14, Rs.?r2,97|-,2k3h3/-l\l(_Rui)e%s Twenty Symbolic
Measuring an extent of 9810 Sq.ft, bounded on the, Boundaries: North By: Property belongs to Harina \Welfare, Tho\ljvs(;ng Tv?/o I[Inlfn\(;reg\{l'ef:rty Possession
South By: Thar Road, East By: Property belongs to Venugopal, West By: Property belongs to Vasanthabhai. Three Only) as on 13.10.2025
5 Mohanasundharam, Selvarani & Mr. Anbazhagan S/0 Vadivel, Loan No: ACHENG0132753 - All That Demand Notice Dated: 30.10.2025
" | piece and parcel of the Property In Chengalpattu district, Thirukazhukundram sub registration office, 23.01.2025 Perambakkam
Thirukazhukundram taluk, No. 77 Perambakkam village, Doc No. 1234/2021 & Patta No. 273 Natham Survey | RS:7.78.417/- (Rupees Seven Symbolic
No.161/8, New Sy No. 161/18 measuring an extent of 699 Sq. Ft., Boundaries: North By: Cement Road, South II;akhs Seventy Eight Thousand Possession
S ————— our Hundred Seventeen Only)
By: Ezhumalai, Krishnan land, East By: Empty land, West By: Sankar Land. as on 03.09.2025
3. Bakkiaraj, Vanitha Bakiaraj & Saroja, Loan No: ATAMBI0157124 - All That piece and parcel of the Property In Demand Notice Dated: 31.10.2025
South Chennai Registration District, Chengalpattu District, Tambaram Taluk, Tambaram Sub Registration Office, 22.05.2025 Akaramthen
Akaramthen Village, Gokul Nagar, Doc No. 3290/2022, Plot No. 134, Sy No. 254/3G2, Land measuring an extent of | RS-16.47.194/- (Rupees Sixteen Symholic
48 Sqmtr or 517 Sft,, Boundaries: North By: Plot No. 133, South By: Plot No. 135, East By: Road, West By: Plot | _-2KN'S Forty Seven Thousand Possession
No.119. One Hundred Ninety Four Only)
as on 03.09.2025

Housing Finance India Ltd. The borrower's attention is invited to provisions of Sub-Section (8) of Section 13

The borrowers in particular and the public in generalis hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of Aptus Value

of the Act, inrespect of time available, to redeem the secured assets.

Place: Chengalpattu

Authorised Officer - Aptus Value Housing Finance India Ltd

CIN:U67100TZ2014PTC020363

Security Interest (Enforcement) Rules, 2002.

[Appendix - IV-A] [See proviso to rule 8 (6) r/iw 9(1)]

PUBLIC NOTICE FOR E-AUCTION SALE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act”) read with proviso to Rule 8 (6) r/w 9(1) of the

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) & Mortgagor(s) that the below described immovable property (ies) mortgaged/ charged to the Secured Creditor, possession of which has been
taken by the Authorised Officer of M/s. Omkara Assets Reconstruction Pvt Itd (OARPL) is/are proposed to be sold by e-auction. Further, Omkara Assets Reconstruction Pvt Itd (OARPL) (acting in its capacity as Trustee of Omkara PS 22/2020-21
Trust) has acquired entire outstanding debts of the below accounts vide Assignment Agreement dated 26.02.2021 from Fullerton India Home Finance Company Limited (Assignor Company) along with underlying security from assignor company.
Accordingly, OARPL has stepped into the shoes of assignor company and empowered to recover the dues and enforce the security. The Authorized Officer of OARPL hereby intends to sell the below mentioned secured property (ies) for recovery of
dues. The property (ies) shall be sold in exercise of rights and powers under the provisions of sections 13 (2) and (4) of SARFAESI Act; on “As is where is”, “As is what is”, “Whatever there is” and “Without recourse Basis” for recovery of
amount shown below in respective column due to OARPL as Secured Creditor from respective Borrower(s) and Co-Borrower(s) shown below. Details of the Borrower(s)/Guarantor(s)/Mortgagor(s), Securities, Owner, Outstanding Dues, Date of
Demand Notice sentunder Section 13(2), Possession Date, Reserve Price, Bid IncrementAmount, Earnest Money Deposit (EMD), Date & Time of Inspection are given as under:

OMKARA ASSETS RECONSTRUCTION PVT. LTD.

Corporate Office: Kohinoor Square, 47th Floor, N.C. Kelkar Marg R.G.Gadkari Chowk, Dadar (West), Mumbai - 400028
Email:vm.divakaran@omkaraarc.com
Authorised Officer M no.: +91-93446 84194 /98840 62068 /99623 33307

Sr. | Borrower/Co-Borrower / Guarantors /Date of| Owner Description of Property Nature of |Outstanding amount| Reserve Price/ | EMD-10% of the| Date & Time
No.| Demand Notice u/s 13(2) of SARFAESI Act. /| of the Property | as on 04.11.2025 Bid increment Reserve Price | of Inspection
Date of Physical Possession Property
1 iMlai Mrs.A. [ Property belonging to Mrs. A. Sundari Document No.11704/2017 | Residential Rs.2,60,000 On prior
Mr. M. Ayyamperumal S/o.Muthu Pillai and perty belonging to Mrs. undari Document No esidential|  Rs.90,30,699 Rs.22,60,000 (Rs. s.2,60, prio
Mrs. A. S¥J¥lda£ Wi/o Mr. Ayyamperumal and| Sundari | dt.07.09.2017 and Construction Agreement 11703/2017 dt. 07.09.2017 | Land and | (Rs. Ninety Lakh | Twenty-Two Lakh | (Rs.Two Lakh | appointment
M/s.Aalfa Auto Components Wio Mr. iﬁg;’gg’cgu;n 4 parcel of land bearing Plot No.3 measuring an extent of Building | Thirty Thousand | Sixty Thousand Twenty-Six with
Phvsi c?llg O?St:gs?g;,1g},2g:;911 2024 pe%?nigl 1365 Sq feet and Plot No.2 (East and Western Part) measuring an extent of ?\lli):gtur-\r\cl'ir:: Only) Thousand é?ftitg:lzsg
y B 1390 Square feet total measuring an extent of 2755 Squre feet of land y e bil
comprised in Survey No.160/2 (Avadi Town Register Dis RPT 14494/13 Only) Bid increment mobile nos. as
dated 07.11.2013 Ward -D, Block No.1, T. S. No.27/1) situated at Saint Rs.15,000 (Rs. mentioned in
Peters Nagaram of Thirumullaivoyal Village Ambattur Taluk, presently Fifteen Thousand) Heading

Avadi Taluk, Thiruvallur District and bounded on the: North by: 20 feet wide
Road; South by: 20 feet road; East by; Plot No.1; West by : Plot No.4
measuring (Plot No.3) East to West on the Northern side-25 feet 3 inches;
Eastto West on the Southern side 25 feet; North to South on the Eastern side
-53 feet; North to South on the Western side 55 feet 6 inches in all 1365
Square feet and Measuring(Plot No.2 Eastern Part) East to West on the
Northern side 16 feet; East to West on the Southern side 16 feet; North to
South on the Eastern side 39 feet; North to South on the Western side 40
feet, in all 632 Square feet and Measuring (Plot No. 2 Western part) East to
West on the Northern side 17 feet 6 inches; East to West on the Southern
side 11 feet 3 inches; North to South on the Eastern side 52 feet; North to
South on the Western side 53 feet in all 758 Square feet. Total measuring
an extent of 2755 Square feet and situated within the Registration District
of North Chennai and Sub Registration District of Ambattur
SCHEDULE B (Property covered by the Notice)

919 Sq feet of Undivided share of land out of 2755 sq feet and morefully
described in the Schedule A hereinabove and a Duplex House No. C, in
Ground and first floor having a super built-up area of 1450 sq. ft. together
with allamenities in schedule Amentioned property

Date of E-Auction & Time

i.e. https:/lwww.bankeauctions.com

Date: 05.11.2025
Place: Chennai

Last date and time for submission of bid letter of participation/KYC Document/Proof of EMD '

AccountNo.: 344905000929, Name of the Beneficiary: Omkara PS 22/2020-21 Trust, Bank Name: ICICI Bank, Branch: Bandra (E), Mumbai, IFSC Code: ICIC0003449

10" December 2025 (Wednesday) 11.00 A.M. to 12.00 Noon
8th December 2025 (Monday) before 4.00 P.M.

TERMS & CONDITION OF THE AUCTION: For detailed terms and conditions of the sale please refer to the link provided in Secured Creditor’s (OARPL) website i.e. http://omkaraarc.com/auction.php or website of service provider

STATUTORY NOTICE FOR SALE UNDER Rule 8(6) r/w 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

This notice is also a mandatory notice of not less than 30 (Thirty) days to the Borrower(s) of the above loan account under Rule 8(6) r/w 9(1), of Security Interest (Enforcement) Rule, 2002 and provisions of Securitization &
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, informing them about holding of auction/sale through e-auction on the above referred date and time with an advice to redeem the assets if so desired by
them, by paying the outstanding dues as mentioned herein above together with further interest from 05.11.2025 and all costs charges and expenses any time before the closure of the Sale. In case of default in payment, the property (ies)
shall at the discretion of the Authorized Officer/Secured Creditor be sold through any of the modes as prescribed under Rule 8 (5) of Security Interest (Enforcement) Rule, 2002.

(Acting

(V M Divakaran)

Mobile No0.99623 333307

Authorized Officer,

Omkara Assets Reconstruction Pvt Ltd.

in its capacity as Trustee of Omkara PS 22/2020-21 Trust)

epaper.financiaEexpress.mm.. .

CHENNAI/KOCHI
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